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PAPERS LAID  ON THE TABLE

D e lh i  S a l e s  T a x  (S e co n d  A m endm ent) 
R u le s , C e n t r a l  E x c is e  (T h ir d  A m en d -  
4ENT) R u le s*  N o t i f i c a t io n s  u n d e r  W e a l f h  
T ax  A c t ,  Incom e T a x  A o t ,  C ustom s A c t ,  

a n d  C e n t r a l  E x c is e  R u le s .

THE M INISTER OF FINANCE 
(SHRI R  VENKATARAM AN) : On
hi h a l f  o f  S h r i  J a g a n n a t h  1’ a h a d i a ,

I  t o  l a y  o n  t h e  T a b l e :

( 1 )  A  r o p \  o f  t h e  D e l h i  S a l t  s T a x  ( S e c o n d  

A m e n d m e n t )  R u l e s ,  1 9 8 0  ( H i n d i  a n d  

F . a g h u h  \ e t s i o n s )  p u b l i s h e d  i n  N o t i 

f i c a t i o n  N o .  F .  4 ( 5 o ) / 7<> F m .  ( G )  

m  D e l h i  G a z e t t e  d a t e d  t h e  2 2 n d  

F e b r u a r y ,  1 9 8 0  u n d n  s e c t i o n  7 2  

o f  t h e  D e l h i  S a l e s  T a x  A r t ,  1 9 7 5 .

[ P l a c e d  i n  L i b r a r y  S e e  No. LT-4 89/80]

( 2 )  A  c o p y  o f  t h e  C e n t r a l  E x c i s e  ( T h i r d  

A m e n d m e n t )  R u l e s ,  1 9 8 0  ( H i n d i  a n d  

E n t f l n J i  v e r s i o n s )  p u b l i s h e d  i n  N o t i 

f i c a t i o n  N o .  G .  S .  R .  7 7  ( E )  i n  G a z e t t e  

o f  I n d i a  d a t e d  t h e  6 t h  M a t c h ,  1 9 8 0 ,  

u n d e r  s e c t i o n  3 8  o f  t h e  C e n t r a l  E x c i s c  

a n d  S a l t  A r t ,  1 9 4 4 .

[ P l a t e d  i n  L i b r a r y  S e e  No. LT-490/80]

(3) A  o p y  o f  t h e  C e n t r a l  B o n d  o f  E x c i s e  

a n d  C u s t o m s  ( R e g u l a t i o n  o f  T i a n s -  

actioa o f  Business) A m e n d m e n t  

R u l e s ,  1 9 7 9 .  p u b l i s h e d  i n  N o t i f i 

c a t i o n  N o .  G S R  5 7 2  ( E )  111 G a z e t t e  

o f  I n d i a  d a t e d  t h e  5 t h  O c t o b e r ,

1 9 7 9  u n d e r  s u b - s e c t i o n  ( 1 )  o f  s e c t i o n  4  

o f  t h e  C e n t r a l  B o a r d s  o f  Revenue 
A c t ,  1 9 6 3 .

[ P l a c i d  i n  L i b r a r y .  S e e  No. LT-491/8CJ

( 4 )  A  c o p y  e a c h  o f  t h e  f o l l o w i n g  N o t i f i 

c a t i o n s  ( H i n d i  a n d  E n g l i s h  v e r s i o n s )  

u n d e r  s e c t i o n  4 6  o f  t h e  W e a l t h  T a x  

A c t ,  1 9 5 7 : —

( i )  T h e  W e a l t h  T a x  ( A m e n d m e n t )

R u l e s ,  1 9 8 0  p u b l i s h e d  i n  N o t i 

f i c a t i o n  N o .  S .  O .  4 1  i n  G a z e t t e  

o f  I n d i a  d a t e d  t h e  1 9 t h  J a n u a r y ,  

1 9 8 0 .

( i i )  T h e  W e a l t h  T a x  ( S e c o n d  A m e n d 

m e n t )  R u l e s ,  1 9 8 0  p u b l i s h e d  i n  

N o t i f i c a t i o n  N o .  S .  O .  7 5  ( E )  i n  

G a z e t t e  o f  I n d i a  d a t e d  t h e  2 8 t h  

J a n u a r y ,  1 9 8 0 .

[.P l a c e d  i n  L i b r a r y .  S e e  N o .  L T - 4 9 2 / 8 0 ]

( 5 )  A  c o p y  e a c h  o f  t h e  f o l l o w i n g  N o t i f i 

c a t i o n s  ( H i n d i  a n d  E n g l i s h  v e r s i o n s )  

u n d e r  s e c t i o n  2 9 6  o f  t h e  I n c o m e - t a x  

A c t ,  1 9 6 1 : —

( i )  T h e  I n c o m e  T a x  ( S i x t h  A m e n d 

m e n t ' )  R u l e s ,  1 9 7 9  p u b l i s h e d  i n  

N o t i f i c a t i o n  N o .  S .  O -  6 0 8  ( E )  

i n  G a z e t t e  o f  I n d i a  d a t e d  t h e  

2 9 t h  O c t o b e r ,  1 9 7 9 .

(i i )  T h e  I n c o m e  T a x  ( A m e n d m e n t )  

R u l e s ,  1 9 8 0  p u b l i s h e d  i n  N o t i 

f i c a t i o n  N o .  S . O .  4 0 ( E )  i n  G a z e t t e *  

o f  I n d i a  d a t e d  t h e  1 9 t h  J a n u a r y ,  

1 9 8 0 .

[ .P l a c e d  i n  L i b r a r y ,  S e e  No, LT-493/80]

( G )  A  c o p y  e a c h  o f  t h e  f o l l o w i n g  N o t i f i 

c a t i o n s  ( H i n d i  a n d  E n g l i s h  v e r s i o n s )  

U n d e r  s e c t i o n  1 5 9  o f  t h e  C u s t o m s ,  

A c t ,  1 9 6 2

( i )  G S R  3 5 ( E )  p u b l i s h e d  i n  G a z e t t e  

o f  I n d i a  d a t e d  t h e  1 5  t h  F e b r u a r y ^  

1 9 8 0  t o g e t h e r  w i t h  a n  e x p l a n a -  

t o i  y  m e m o r a n d u m  r e g a r d i n g  

r e v i s i o n  o f  e x c h a n g e  r a t e s  o f  

P o u n d  S t e r l i n g i n t o  I n d i a n  c u r r e n 

c y  0 1  v i c e - v e r s a .

( U )  G S R 6 4  ( E )  p u b l i s h e d  i n  G a z e t t e  

o f  I n d i a  d a t e d  t h e  2 7 t h  F e b u a r y ,  

1 9 8 0  t o g e t h e r  w i t h  a n  e x p l a n a 

t o r y  m e m o r a n d u m  r e g a r d i n g  i n 

c r e a s e  i n  t h e  c o u n t e r v a i l i n g  d u t y  

o f  Customs i n  i m p o r t s  o f  PVC-
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(iii) GSR 71 (E) published in Gazette 
of Inaia dated the 3rd March, 
1980 together with an explana-
tory memorandum jpeggttting £e- 1 
vision of exchange rat£s of SwiSS 
Francs into Indian currency or 
vice-versa.

(iv) GSR 72 (K) published jn Gazette 
of India dated the 3rd March, 
1980 together with an explana-
tory  memorandum  regarding 
exemption  to aluminium foil 
interlined with issue paper for 
use in tea chest linings from 
whole of basic and additional 
duties of Customs.

[Placed in Library, Sse No. LT-494/80]

<(7) A copy each of the following Notifi-
cations (Hindi and English versions) 
issued  under  the  Central  Excise 
Rules, 1944:—

î) GSR 29 (E) published in Gazette 
of India elated the 1st February, 
iq8o together with an explana-
tory  memorandum  regarding 
amendment to Notification No. 
89/79-CEdated the  1st March, 

1979*

■{ii) GSR 61 (E) published in Gazette 
of India dated the 37th February, 
1980 together with an explana-
tory  memorandum regarding 
increase in the rate of excise duty 
on non-naphtha  based PVC.

(hi) GSR 62 (E) published in Gazatte 
of India dated the 27 th February, 
1980 together with an explana-
tory  memorandum  regarding 
reduction in the rate of excise duty 
on polystyrene.

(iv) GSR 63 (E) published in Gazette 
of India dated the 27th February, 
1980 together with an explana-
tory  memorandum  regarding 
reduction in the rate of excise 
duty on nylon moulding powder 
and 4 other plastic resins.

(v> GSR 78 (E) published in Gazette 
in India dated the 7th March,
1980 together with an explana-
tory  memorandum  regarding 
extension of exemption of Central 
Excise Duty on Nylon Yarn.

lacedin Library. See No. LT-495/80]

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS  (SHRI BHISHMA 
NARAIN SINGH): With Your permission 
Sir, I rise to announce that Government 
Business in this House during the week 
commencing  17th  March, 1 9 8 0 , will 
consist of :—

(1)  ‘C o n sid eratio n   o f a n y   item   o f G o v e r n *

m e n t   Business  carried  over  fro m  

to day's O r d e r   p a p e r.

(2)  G e n e r a l  discussion  o n   the  Budg-*ts

for  1980- 81  v otin g  o f  D e m a n d s   for 

grants  on  A c c o u n t   for 1980-81 a n d  

discussion a n d  v otin g  o n   the  S u p p le 

m e n ta ry   D e m a n d s   for  G r a n ts   for 

1979-80 for the States o f M a h a r a s h tra , 
O rissa,  P u n ja b ,  R a ja s th a n .  T a m il 

N a d u   a n d   U tta r   P rad e sh .

(3 )  Discussion o n  the R r p o rt o f thr C o m m -  

iS'io ier  for  S c h e d u le d   Castes  a n d   S c 

h e d u le d   T rib e s  for  the  year 1977-78.

(4)  C o n s id e ia tio n   a n d   passing  o f  the 

R eq u isitio n in g  a n d  A cq uisition o f  I m 

m o v a b le   Prop erty  (A m e n d m e n t )  Bill, 

1 98 0 .

(5)  F u r th e   discussion  o n   the yMth  A n n u a l 

R e p o rt  o f  the  U n io n   Piiblic  Service 

C unm ission.

SHRI  G.M. BANATWALLA (Po~ 
nnani): Mr. Speaker, Sir, the  Commis-
sioner  for Linguistic Minorities is re-
quired to submit Annual Reports. These 
Annual  Reports are laid on the Ifeble 
of the House from time to time. The 
Thirteenth Report of the Commissioner 
for  Linguistic Minorities for 1970-71 
was laid on the Table of the House on 
22nd  August, 1973.

The Fourteenth Report for  1971-72 
was laid on the Table of the House on 
10th  May, 1974.  The  Fifteentl» Re-
port  for the year 1972-73 was laid on 
the Table of the House oa 15th June, 
1977. The Sixteenth Report for 1973̂-74 
was laid on the Table of the House on 
15th June, 1977. We do not know about 
other Reports. But now it is very cfcar 
and it is very shocking that the Annual 
Reports of the Commissioner for lin-
guistic Minorities for the year 1970-71 
and for all the subsequent years have 
not been discussed by this House.  It 
is a shocking state of aflairs that for a 
period of nearly nine to ten years these 
Reports  of the Commissioner for Lin-
guistic Minorities have not been discuss-
ed. We talk a lot about the minorities 
but, then, it is a matter of great regret 
that we do no find sufficient time to 
discuss  these Reports  required  under 
the  Constitution. I therefore urge on 
the Government to see to it that early


